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MR. SPEAKER: It is a suggestion.
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Payment to re-employed teachers o# 
Aided Schools in Dtelhl

•460. SHRI BALAK RAM: Will the 
Minister of EDUCATION. SOCIAL 
WELFARE AND CULTURE be pleased 
to state:

(a) whether it is a fact that the 
services of some teachers working in 
Government aided schools of Delhi 
had been: terminated after declaring 
them as unqualified;

(b) whether it is also a fact that 
some of the teachers whose service® 
had been terminated were found qua
lified only after intervention of his 
Ministry and thus given re-employ
ment;

(c) whether it is also a fact that 
such teachers have not been paid 
their eirjoluments for the above said 
intervening period which varies from 
months to years; and

(d) what remedial steps are being 
taken by the Central Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION, SOCIAL 
WELFARE AND CULTURE (SHRI- 
MATI RENUKA DEVI BARAKATA- 
KI). (a) to (d). A statement is laid 
on the Table of the Sabha.
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Statement

According to information received 
from Delhi Administration, some aid
ed private schools were found to have 
recruited certain persons who did not 
possess the educational qualifications 
and/or were over-aged, in accordance 
with the provisions of the Delhi School 
Education Rules, 1973. Accordingly, 
the services of such employees had 
to be terminated. However, re
presentations received from the 
concerned employees were consider* 
ed by the Administrator, Delhi, anid 
it was decided, on compassionate 
grounds, to relax the age limit in 
favour of those who had been appoin
ted upto the end of December, 1975 
and who had completed one year's 
service. No relaxation was, however, 
granted in favour of those who did 
not possess the minimum educational 
qualifications. There was no occasion 
for intervention by the Government 
of India.

The persons m whose favour the 
age limit was relaxed were reinstated 
and the period between the termina
tion of service and reinstatement was 
treated as leave of the kind due. The 
concerned institutions have also been 
authorised to disburse the admissible 
leg>ve salary.
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W m  s s t o t  arnhn ?
SHRIMATI RENUKA DEVI BARA- 

KATAKI: In the Statement which I 
have laid on the Table of the House,
I have clearly stated that some of 
the aided private schools had appoin
ted some under-qualified teachers, and 
when the claim for grants came to 
Delhi Administration, on scrutiny it 
wag found that many of these tea
chers—not many, but ten—were found 
under-qualified in respect of educatio
nal qualifications and were also over
aged. Their services had been termina
ted. But afterwards when they ap
pealed to the Administrator, at the 
level of Lt. Governor, a decision was 
taken to reinstate those teachers to 
whom relaxation had been given in re
spect of age; but no relaxation was 
given to their educational qualifica
tions. Accordingly, the teachers were 
reinstated. This intervening period 
between termination of service and re
instatement was taken as leave of the 
kind due and the concerned institu
tions were requested to make the 
payment to the teachers.
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SHRIMATI RENUKA DEVI BARA- 

KATAKI: If the hon. Member can
bring the specific cases to our notice  ̂
then we will examine them.
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SHRIMATI RENUKA DEVI BARA
KA TAK I: As we have been informed 
by the Delhi Administration, the num
ber of teachers whose services were 
terminated was ten and out of them,
eight were reinstated and it was not
for year® together. The Delhi Ad
ministration School Department canoe 
into existence in 1974, the Delhi Ad
ministration School Education Rules 
were passed m 1973. In 1976, we deci
ded to reinstate some of these teachers.
It was, therefore, not for years, but 
for a few months only. And for one 
year, we have given relaxation to 
them.
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SHRIMATI RENUKA DEVI BARA- 
KATAKI. This question related to 
the aided schools under the Delhi Ad
ministration and not all the schools.

Imptemfentation of Land Cellini Laws

*461. SHRI HITENDRA DESAI: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
lay a statement showing;

(a) how much land has been ob
tained under the Land Ceiling laws 
in each of the States and Union Ter
ritories; and

(b) when will the implementation 
of Ceiling laws be completed?

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARN ALA); (a) A 
statement is placed on the Table of 
the Sabha.

<b) Implementation of Ceiling laws 
is the responsibility of State Govern, 
merits. They have been urged to ex
pedite implementation and to find out 
methods of overcoming legal and 
procedural difficulties. It is not possi
ble to indicate any date by which im
plementation of ceiling laws will be 
completed.




